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~ist on 2.12.1997 fcr writton

Membér vice-Chairman

2.12.97 The learned counsel for the respondents
pray for further extension of time for filing
written statement. One week's time allowed.

. List it on 9.12.97.
/
Meék Vice-Chairman
nkm |
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19.12.97 Mr M. Chanda, learned
counsel for the applicant, submits
that the case is ready for
hearing. Let this case be listed
for hearing on 24.3.1998.
Member Vice-Chairman
nkm
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) on 1. 7 o 98.
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. Member Vice-=-Chairman
e

e grievance of the appllcants ¥

in thlS pplication is against the Air-
port Authbority of India, namely reSpogdgnt
Nos .2 to 4\ Respondent No.l is only a ;

formal party. In the Airport Aurhority

1m

v:»of India Act) 1994 it has been mentioned

)
wthat the Airpdrt Authority of India is \

leonist i€t ednuniera. aEhLga; - Therefore,

a notification\under Section 14 of the
ibunals Act,1985was
. necessary to bring it within the

'Admigisteative

| .ijurisdictiOn of this Tribunal. But :
. learned counsel for\both sides submit

that there is no suck notification.

Therefore, the Tribunal has no Jurisdlc-?

tlon to entertain the plication.

: Accordlngly. this Ccriginmal Application °
‘is'diSposed of » Return to\the applicant
| keeping a photocopy of the application.
Interim order stand vacated.

Member Vice=Chayirman
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IE Yotes ' r{)mte ~“Qrder of the Tribwnal /Zv o
4 ' bs-5-98 The grievanceSof the applicants
' ” \}\ in this applicatlon is against Alrport!
/)//// c .1 Authorlty of India and Controller of ;
'4;‘. . ’Aerodrome, Airport Authority of India,
‘ Agartala Airport the respondent No.2 & 3e
- fespecﬁiﬁely}aﬁequhdehtjﬂoﬂf.ithﬁnfé;-
Uniqn:dfﬁiﬁ&ia;?sagnlyfa formal partye.
The Airport Authority of:India is con-
stituted undér'thé Alrporf Authority of
India Act 1994 therefore the respondent
- h No.2 ‘the Alrport Authority of India is a
VL-- creature of a Statute. To invoke the
h’fké.: ) Jufisdiction of this'Tribunal, a notifi-
‘[ ,° ’ ”cé@ion under Section 14 of the Administra-
€ | | tive Tribunal Act 1985 is.necéssary.vThe
: i learned counsel fbp.tﬁe parties submit
;thét:there(is.qo such notification.
¢ ’ :]Thérefore, the. Tribunal has no jurisdic-
‘ltion to entertain the application. Accor-
‘ : dingly, the Original Application is A__
returned to the applicant. Office is :!
h ) |directed to return the same after keeping
//'éd/?é; a photocopy of the Application.
<—#£—————- Interlm order earlier granted
" ()797/7 % e f"”’*‘"% ' shall stand. vacated,
A«nﬁwf beos Lo Ao IRe | ,
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